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;Contempt Petition No.! 

Review Application No 

Applicant (s) 

Respondent (s) 

Advocdte 	for the applicant 

Advo cat e for the respondent (s) 

Date 	 Order of the Tribunal 

29.4.2003 
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The application is admitted, 

call for the records. 
List the case on 28.5.2003 

for order. 

Vice ..G:ha irman 

•ir 	- 

Pyj Je'istrtr 	 bb 

28.5.2003 Present : The Hon'ble W. JuSti-
ce 	Chdhurv. ViceGhairi 

re4\ 	

The Ho'b1e.S.Hara, 

t1  

cTh0, 
• 

i4f 7Q 

t,-J j'13 	/ft2 
mb 

Q No. 	oy'(  e~o 

Ladge)j- / 	
H 

&nf1V61k4, 

/N0  

Await service report. 
Put up again on 20.6.2003 for 	- 

orders. 

H 
Member 	 Vice-Chairman. 



	

20.6.2003 	Put up again on 5;8.2003 to 

enable the respondents to filewritten 
• 	 statement, on the prayer of Mr. A.Deb 

p 

	

	
Roy, learred Sr. G.G.S.G. for the 
respondents. 

(2, 

	

2-- 	 !vmber 	 Vice—Chairman 
mb 

5.8.2003 	Put up again on 8.9.2003 to enable 

L 	 the respondents to filec written state- 

ment. This orderl is passed in presence of 
• 	Mr. A. Deb Roy, learned Sr. C.G.S.C, for 

the respondents. 

Meyber 	 Vice—Chairman 

	

1rb . 	 i} 

8.9T.2003 Present : The Hon'ble W. K.V. Prahaladan 
Administrative imber. 

7 	 List againon 22.10.2003 for 

orders. 

• 	 .• 	 • 	 ember 

mb 

	

22.10.2003 	It has been stated tht written sta- 

tement has been filed by the i'espondents. 

The case is ready for hearing. 

List the case for hearing on 28.11. 

2003. The applicant may file rejoinder, 

if any, within two weeks from today. 

vice—Chairman 

bb 

	

25.2,04 	 List on 26.2.04 for hearing. 

	

Member(A) 	 Member(J) 

pg 
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26.2.2004 Present: TheH9nble Shri Shanker Raju - 	 Juthcia.1 Member. 

The H9n'ble Shir K.V.PRahladari 
• 	 Administrative Member. 

17(3 	 Heard learned counsel for the parte 
The application is dismissedfo 

97 	 reasons recorded separately. 

- 	
Member (flc- 

,4 /A4.... 

02 
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CEWTEAL ADMINISTRATIVE TRIBUNAL 
GUWAWTI BENCH 

O.A/No, 	1;1 79 of 2003. 

D1T.E OF DECISION 26.2.2004.. 

• 	J),j0 	 . • • • • 	• • • oe... so.... a . • • .APPLICANT(S) 

• • •1• 	
0000 .•0..• • . * • .ADVOCATE FOR THE 

APPLICANT(S). 

-

VERSUS- 

Union
••
of ...... &.Others. 

. . .••,•••• .RESPONDENT(S) 

• Mr.A.Deb Roy, Sr:C:G:S:C: ...•..... .. 
	 •OO .ADVOCATE FOR THE 

RESPONDENT(S). 

}ON'BLE MR. SHANKER RAJU, JUDICIAL MEMBER. A,~_,ON I SLE MR. K.V.PRAHLADAN, ADMINISTRATIVE' MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgment .? ,< 

To be referred to the Reporter or not 

their Lordships wish to see the pair copy of the 
'Judgment ? '' 

:hether the judgment is to be circulated to the other Benches ? 

Judgrnent delivered by Hon 1 ble Member (j) 

..o 

TH 

TH. 

 

 

 

 



CENTRAL-  ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application N0.79 of 2003. 

Date of Order : This, the 26th Day of February, 2004. 

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Shri Biteswar Deori 
S/o Shri Tupidhar Deori 
Ex-Postal Assistant, Daprijo 
Resident of Mahadevpur, P.O: Mahadevpur 
District of Lohit, Arunachal Pradesh. 	. 	. . Applicant. 

By Advocates Mr..P.D.Gogoi & Mr.P.K.Baruah. 

-, Versus - 

• 	1. Union of India 
Represented by the Secretary 
to the Government of India 

• 	Ministry of Communication 
Department of Posts, New Delhi. 

Chief Postmaster General 
N.E.Circle, Shillong (Meghalaya). 

Director of Postal Services 
Arunachal Pradesh Division 
Itanagar - 79.1111. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORD ER (ORAL) 

SHANKER RAJU, MEMBER ( J): 

We have heard M.P.K.Baruah, learned counsel for 

the applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C. for 
the respondents. 

The applicant . impugns • removal order dated 

22.4.2002 as well appellate order dated 17.9.2002 upholding 

the punishment. 

- 	While working as Postal Assistant, a proceeding 

was drawn against the applicant undr Rule 14 of the CCS 

(CC&A) Rules, 1965 on the charges that while during the 

period 6.1.1992 to 4.1.1997 he misappropriated postal cash 

amounting to Rs.18.550/- as well as on the charge that he 

failed to pay Money Order No.2620 dated 23.5.1996 of 

Rs.1,500/- to Smt. Yaring Nelo. 

Contd./2 
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In •response to the memorandum the applicant 

in equivocal term admitted the charge levelled against him 

in Article I in so far as misappropriation is concerned, by 

coitending that .misappropriation occurred due to mistake or 

error not deliberate as this had happened due to ignorance 

of rule and regulation. In so far as the 5PM had been 

summoned by the Manipur Court and he proceeded, the 

applicant has taken the charge as acti11g 5PM. He requested 

the authorities to change him, but to no avail. It is 

further stated that the amounts has already been refunded to 

the department as per the direction. 

In the Enquiry Report the applicant was held 

guilty of Article of charge I and charge II was not proved. 

The finding of guilt has been arrived on examination of 

relevant documents as the recurring deposits were recorded 

in the respective Pass Books, but not credited to the Govt. 

and the factAadmitted the charges.. 

On representation to the Enquiry Report punishment 

of removal was upheld by order dated 17.9.2002 passed by the 

appellate authority, as the charges levelled against the 

applicant, had been found to be grave showing lack of 

integrity and devotion to duty. On appeal the punishment was 

found to be commensurate with the charges. 

The 	learned 	counsel 	for 	the 	applcant, 

Mr.P.K.Baruah has not pointed out any lega1 infirmity in the 

procedure adopted, but only raised contentions that 

misconduct is not made out as, admission is not absolute and 

the applicant had due to inadvertence admitted, which had 

caused due to compelling circumstances. 

A lenient view has been prayed to be taken keeping 

im mind the short tenure and the short age of the applicant. 

On the otherhand, Mr.A.Deb Roy,. learned Sr.C.G.S.C. for the 

respondents, vehemently opposed the contention and stated 

that the applicant had admitted not to have credited the 

Contd./3 
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amount to the Govt. Despite adequate opportunity and 

following the Rules the applicant's misconduct had been 

proved not only with reference to his admission but on 

documentary evidence as well. He felt that the applicant 

subsequently depositing the amount is a conclusive fact to 

prove his misconduct. In so far as ignorance, is concerned, 

it is stated that the same is not a valid plea and even a 

Peon of the department knows that any amount deposited in 

the Govt and entered in the Pass. Books is to be credited to 

the Govt. account and not to be retained in the pocket for 

personal use. - 

9. 	We have carefully considered rival contentions of 

the parties and perused the materials on record. As upheld 

by the Hon'ble Apex Court in Jãgadish;Prasad Sa.xena vs. State 

of Madhya Bha±at'' reported in AIR (1961) SC 1074 an 

admission which is not absolute and unconditional and 

- .• unequivocal cannot be relied upon to punish a Govt. 

employee. However, on perusal of the written statement we 

find that the applicant had admitted his guilt in absolute 

term and unequIvocally. Moreover, the aforesaid charges was 

prved from the fact that though entry of the money 

deposited was made in the Pass Books, but the amount had not 

beencredited to the Govt. account. A misappropriation when 

in breach of . trust the amount is used illegally by any 

person being a custodian of. Govt. money an act of civil 

servant's ignorance of Rules cannot be a plausible defence. 

The appicant, who had been appointed on 13.12.1991, applying 
test 

the Vofprudent reasonable man in common parlance should know 

that an amount entrusted by the public shall be deposited 

and credited to the Govt. account. Retaining it for personal 

use arid not depositing it coupled with the fact ,that the 

amount was later on deposited by the applicant leaves no 

room for taking a different view other than taken by the 

respondents. We cannot sit in appeal over the findings of 

the Disciplinary Authority. 

Contd./4 
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We do not find any infirmity and other procedural 

illegality in the action of the respondents, either in 

disciplinary proceeding or in the impugned orders passed. 

Proportionality of the punishment has already been taken 

into consideration. 

Moral turpitude, dishonesty, which includes 

misappropriation of Govt. money are dead1itk sins. A Govt. 

servant is supposed to maintain absolute integrity and 

devotion to duty. Misappropriating Govt. money would be an 

act of gravest misconduct which is conclusively proved in 

the disciplinary proceeding. The punishment imposed cannot 

be interfered as it does not shock our conscience. 

In the results, for the forgoing reasons we find 

no merit in the O.A., the same is dismissed. 

No order as. to costs. 

.K.V.PRAHLADAN 
	

(.SHANKER TAJU 
ADMINISTRATIVE MEMBER 
	 JUDICIAL MEMBER 

mer 



IN THE CIR/J Ai1AINISTRATIVE TRIBLNPL.ADDITICNAL BRCH 

GUWAHkTI. 
Ift 

(Mi application U/s lfl of the Cv 

Tribunal Act,1985) 
Original Application No. 	 . 

Q)-A TPt B 
Shri Biteswar Deori 

.... .. 	Applicant 

Versus - 
Union of India'& others. 

Respondents .. 

I N D E X 

Sl.Nc 
	DescriptiOflof documents 	Page No 

relied upon 

1.• 	Application  

Verification 	 .. 	12 

Minexure 4 	. 	,,... 	13 - 21 

Annexure 41 	 •.. 22 - 25 

5, 	ginexure -III 	 ., 	 26 - 31 

Ninexure— IV 	 •.. 32 - 39 

nnexure 	 40 42 

Minexure -VI 	.. 	
... 	 43 —45 

9.. 	AnnexUre ..VII 	 •.. 	46 - 

.10.. 	Vakalatnaxfla 

For use in Tribunal Office 

Date of filing - 

RegistratiOfl No. 

. I 	

Registrar. 
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SXnoRsis 

	

1. 	The application was earlier admitted on 4-9-2002 and 

notice was issued to the Recpondents. But the Honble 

Cha±tman asked the counsel for the applicant to withdraw 

the application on 8-1-03 as the result of the departmental 

appeal was awal.ted. As a result the application was shown 

as withdrawn with the liberty to resubmit it after disposal of 

the departmental appeal (vide 'nriexurevII, Page-. 46) • The 

departmental appeal was by then dismissed by the appellate 

authority which was then not cornn*inicated to the Counsel for 

the applicant. The application is resubmitted with due 

deference to the direction of the Hon bie Tribunal. 

	

29 	The applicant joined as postal Assistant at DR Daporijo 

Arunachal Pradesh on 13-. 12- 1991. 

Zt Daporijo during the pe nod from 6-1-92 & 4-1-97, 

the applicant, being an ineAperienced land, had to look 

after the work of the Sub Post Office single.'handedly, As 

a result, some error in accounting of cash cropped up and 

he was placed under suspension. 

That a irenorandum of articles of charge was framed 

against the applicant vide Merro NQ.F-.2,/RD/97...98/Daporjjo 

dtd. 19-2-2001 f9r alleged misappropriation of s.18,5501-.j,( 

j.flnexre... I - P. 13). However, subsequently totel misappr.. 

priated ancunt was ca]culated as Rs.14580.45. 

contd,.. 2 
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Thereafter the applicant.was asked to deposjt the said 

short cash of Rs.14,580.45 by the department which he deposited t 

in to instalrrents,one being Rs. 2230.45 on 6-. 2-1999 and another 

being Rs.12, 350.00 on 12-4-1999. 

Inspite of depositing the above short cash the 

applicant was removed from service by Respondent No.3 

vide NoJ- 2/RD/97-98/Daporjjo dtd. 22-4.. 2002 (1nnexure-Iv - P.32 

The applicant preferred an appeal to the Respondent 

No.2 which was dismissed by his order dated 17-9-2002 

(Annexure- VI). 

The applicant prays for setting aside 

and quashing the inugned order bearing 

No .F-. 2/RD/97- 98/DacriJo dated 22-4-2002 

and appellate inugned order dated. 12 

17-9-2002, on them grounds set out in 

the application. 
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IN THE CE NTRAL 1DMI Mt STRATI yE TRI LU NAL: : GUWAHATI BENCH 
GUWAHATI 

inal 	cation 	 of 2003 

Shri Btteswar Deori. 

On of Shri Tupidhar Dri, 

Ex-Postal Assistant, DapOrijo, 	- 

Resident of Mahadevpur, P.O. Mahadevpur, 

Distrit of tohit,Arunachal Pradesh 

. . . . S. 
S••I .I4plicent 

-Va-

l.Un.ton of India, 

represented by the Secretary to the 

Govt. of India, Ministry of Commtrnlcat ion, 

Department of Post s,New Delhi 

2. Chief Postmaster, 	.9 

N.E • cLrcle,Shillonq (Meqhalaya) 

-, 	3. Director of Postal Services, 

Arunachal Pradesh Division, Itanaqar' 

- 791 lii . 

. . . . S S S S • • • Re siDOg 

DErAILS OF APPLICATION :- 

1. Particulars of order 

agairt vhich the 

application Is made 

:- (i) Order dated 22.492002, passed 
by the Director of Postal Sevl ces, 

runachal Pradesh Division, Itanagr 

removIng the alicant from service, 

comrnuni cated in his Memo No. 2/ gD/ 

97 -98/IDapor1jo dtd.22.4.2002 S 

contd. .2/p 
/ 
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order Datedr.q. 2002. passed 

by the Chief PostMaster Ceneral, 

• Shi hong, dismissing the departmen-

tal appeal and upholding the order 

of the i.rector of Postal services, 

Arunachal Pradesh Itanagar 

Jurisdictlon of the 	The applicant declares that the subject 

Court 	 matter of the order aqaixt which 

' S 
	 redressal is souht is within the ju. 

risdiction of the Tribunal 

Umittion 	 :-The applicant further declares that the 

application is within the limiation 

period provided in section 21 of the 
LI 

Central adnnistrative Tribunal t. 

1985 

4. Facts of the case 	:-That the applicant joined as Postal 

• 	 Assistant C in short PA) at RR Daporijo 

on 13.12. 1991 and was placed at counter 

• 	 be III of Daporijo Pot Office in Arunachal Pradesh 

for dealing in work connected with Riistration VPL. 

VPP,. Parcel etc. while he was working as SUCh, the 

sub Post Master,hri tSinh of the POst.Offié had 

to got to Manipur in compli ance with the sunmons of 

a court. ! subtitute was provided in his place. 

As shri Sinh assured to return within a few days, 

he asked-the ap,licant to keep all the Postings I 

the relevant accounts books iendIn • But elirl' 
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S inoh did not return • }its substitutes were inexpe- 

ri enced hands and C! ould not do the job of the S. P. K. 

DaporijO 9the accounting of cash and Postings in the 

Registers riled up for a month • TTaving no other alte 

native, the applicant though a new hand being the 

seniormost P.A. in the Post Office, entire respons ii-

bi lity of the 5. P.M. in the absence of shri Sinçjh 

lay on him • The applicant had to do the job of the 

S. P. K. DaporiiO,besides clearing the pending work for 

one month • As a result there crOpt'ed up some error 

and the applicant was placed under sue ension .There- 

after, he was asked to deposit an anount Of RS.14,5P0.45, 

being the shortage detected • Against this demand, the 

applicant deposited R. 2230.45 on 6.2.199 at Roinej 

and.RS. 12,350.00 on 12.4.1999, at Pasiqhat . Even after 

payment of the alleged shortcaqe of Rs. 14,S0.45 In fUlfr 

as stated above, the Department had served on the ap1i-

cant 2(two) articles of charges, enclosed to a 

bearing b.F-2/91-9/Daporijo dated 19.2.2001 •' The 

Article No.1 alleged misappropriation of Rs.1.550.00 

and Article ?b.2 Rs. 1500.00 • 	 - 

A copy of the said Memorandum and the articles 

Of charges Ia annexed hereto as Amextire -1 . 

The applicant submitted his written statement of 

defence, ex1aintng how the work piled up in the absence 

of shri L. Singb , the S. P. Ms and the sust itutes of 

coritd... 4/p 
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V 	 V  

• 	 • 	

H 	 V  

V 	

V 	 V  

• 	 V 	 _ 

• 	
V 	

VtçJ 

Shri. Sinqh being inexperienced hands, how the applicant 

had to do the jobof the S.P.M. Including clearing Of one 

V month's arrear work without his post e,perience and train-

V 	Ing as &.M. 	
V 	

V 

•The error in acciriting and posting in relevant account V 

books by the aoplicant for beinq totally new to the job thrust 

on hIm bY the authorities urer the circumstances is not 

unlikely . 'raking it to be  true that there miqht 'be short age, 

V 

	

	 V the applicant deosited an amOunt of Rs. 14,580.45 as the 

shorteqe detected. The subsequent infflated &ount of Rs.18.550/-

however, did it stand, as it would appear from the lest but 

3rd para of the impugned order of punishment dated . 22. 4.02 
-V 	 V  

ti oh pins as una er  

It is, seen that shri B'S. beori has credited Rs. 2230045 

and Rs. 12,350.00 vide JCG.- 67 'R NO.49 dated 602.1999 at Rping 

and ACG -67 R N0.89 dated 12.4.'1999 at Pasihat to respectively 

out of the  total Govet loss of Rs. 140580.45 only " 

The above statement of the Disciplinary authority clearly 

shws that the anunt of Rs. 18,550.00 sboun 	shortage and 

misapppopriated was wrong. 

V 	
A copy of the written statement of defence is annexed 

V 	
hereto as Annexuré -2 • 	

V 

V 	 V 	
V 	 •, 

• 	ii) That the Respondents exand.ned one Shri MeZurndar, Aq of 

V 	

• 	 V 

 Posts1 (C)Vbefore the Inquiry.Officer in c onnect ion  with the 

charges. The said witness stated before the' Inquiry Officer 

• 	
V 	 ' that in the absence of paid voucher he is not in a position 

V 	 V 	
contd...5/p 	 V 
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to say anything in support of the Payees complaint, The 

®R 

witness did not sy anyting about the misapproDriation of 	s 
money and violation of conduct Rules as alleged in the charg$ 

in Article 1 • The responderità by oral evidence or by exhibi-

ting documentary evidence through this lone  ttAy witness have 

not established the charge of misappropriation of Government 

money or vio-ation of conduct Rules • The enquiry officer 

acted malafide in holding that charqe in Article -I stands 

Provèd.• 

That the presenting officer who can be equated to an 

Advocate is a committed person weded to the successful conduct 

of his case aims at securing punishment agebt the delinquent 

Officer. The enquiry officer was biased agairt the applicant 

in a].lowing the presenting officer who has not been examined 

as a witness to present documents and testify their genuiness 

before the Inquiry officer, To rely on his statements as to 

the cOrrectness and genuiness of the documents relied upon by 

the Respondents is against the Principle of natural justice 

and aga1rt all Abms of q uesi judicial prOceedings like the 

instant one, The genuiness and correctness of the dOctirnents 

relIed upon by the Respondents have not been established by 

'an 1n4edent witness . 

That the Respondents have not brought before the Inquiry 

officer the f act that the applicant deposited a total anount 

of Ps. 14,580' 45 on 6. 2. 1999 and 12.4. 1999 at Roing and pasiha.t 

and that the applicant thereby 	made up the entire shortaqe 

detected by them • The enquiry Report is totally si lent on this 

contd...6/p 
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fact though it found ito place in the impugned 

punishment order dated 22. 4. 2002 (Vide Annexure- .4) 

The Enquixy Report (vide Annexure- 3) suffers 

from bia , irregula rity, arbitrarine as besidez being 

11egal and violative of the principle of natural justice. 

A copy of the Enquiry report with findings is 

anrxued as ANNEXURIS - 3 0  

That the Disciplinary Authority has examined 

docuiiient behind the back of the applicant which he was 

not •3upposed to d04  He acted illegally, arbitrarily and 

violated the principle of natural justice in && doing. ,-x4.  

In last but 3rd paragraph of his order ( vide Annexure -4, 

Page 	) the Disciplinary Authority admitted that the 

applicant niade up the total Govt. loss, The said para-

graph runs an follows S. 

"It is seen that Shri B.S. Deori has credited 

R. 	2230.45 and Rs. 12, 350.00 vide A67 R,o. 49 dated 

06,02,99 at Roing and AOG-67 R. No. 89 dated .12.04.99 at 

Pasighat 20 respectively out of the total Govt. loss tota-

lung Rs. 14,580.45 only's, 

That as stated above, the applicant made up the 

entire shortages of money by 12.04.1999, leaving no sce 

for the R spondents to bring charge of misappropriation 

of Government nioney in February, 2001 ( Vide Annexure. 1). 

(cc,ntd..,...6) 
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The charge No. 1 was based on wrong facts and not 

sustainable. The charge N9, us also not establithed 

as per procedure followed in Departmental proceedings 

and not established beyond reasonable doubt. Charge 

No. 2 has been disprved. The Disciplinary Authority by 

his impugned order dated 22. 4.2002 has illegally and 

arbitrarily awarded the applicant the highest punishment 

of reqoval from service. 

A copy of the said impugned order dated 22. 4. 2002. 

is annexed hereto as 

That the applicant preferred a Departmental appeal 

before the Postmaster General, N.E. Circle, shillong 

( Respondent No. 2), but the said departmental appeal was 

dismissed by the appellate authority and held the order 

of removal, passed by the Director of Postal Services, 

A copy of the said appeal dated 22. 05. 2002 

is annexed hereto as Aririere- 5 

A copy of the order of the Chief Post Master 

General dated 17,9 • 2002 is AnnexedV hereto 

an Annexure- 6. 

That the applicant is a tribal person from Assam 

Arunachal pradesh border and he has nothing to fall back 

upon after he has been rexno ed f ran service. He deserves 

to be 	leniently dealt with in the inatan.t case. 

(C ontd, . .. .. . 
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5. Ground for rel4 	j 

The applicant prefers this application among 

others on the following. gxtunds : 

(i) For that.thé impugned punishment order dated 

22.4.2002 and the impugned áppellate order dated 17.9.2002 

are arbitrary and liased andviol.a.tive of Articles 14 and 

21 of the Constitution of India and are liable to be set 

aside and quashed. 

For that the Inquiry officer and the Pisciplinazy 

Authority examined docixnents, relied upon by the Ezpondents 

behind the back of the applicant and thereby violaed the 

principle of natural justice and as such the impned puni- 

shment order ( vide Annexure- 4) is liable to be set adide 

and quashed. 

For that on 19 • 2. 2001 - the day the two cha res 

have been served on the applicant, there was no ground for 

charge No. 1 on account of alleged misappropriation of 

Government money as the sho rtage of money detected was 

fully paid by the applicant on 6 7  2. 1999 and 12. 4.1999 as \ 

per demand. The charge No. 1 being baseless and without 

merit and charge No. 2 having not been provided, the 

Impugned punishment order is liable to be set aside and 

qua shed. 

 For that the applicant never admitted misappr- 

opriation of Government money though he accepted shortage 

of money whjch occured under compelling situations and 

circum5taflcez as outlined by him in his written statement 

contd. . .. . ) 



of defence ( vide Annexure-' 2). The inquiry officer 

and the Disciplinary Authority have wrongly stated that th, 

pplicant unequivocally admitted misappropriation of Govt. 

money. The Inquiry officer and the Disciplinary Authority 

have wrongly stated that the applicant unequivocally admi- 

tted misappropriation of Govt. money. The Inquiry report 

and the findings of the Inquiry officer are biased. The 

impugned punishment order based on such biased findings 

is liable to be set aside and quashed. 

(v) For that the Disciplinary Authority examined 

and considezd documents at his own instance and relied 

upon such docueflts to arrive at his final decision to 

remove the applicant from service against the principle 

of natural justice. The impugned punishment order is, ,1 

therefore, illegal, biased and arbitrary and liable to be 

set aside and quashed. 

(vi) For that the inspection of documents should 

have been allowed before sutmission of written stat&neflt 

of devence. But the Respondents have given this opportunity 

after submission of written statement of defence uhiCh 

served no purpose to the applicant. This had prejudiced 

the applicant as he could not see for himself whether the 

alleged 5hortage of Govt, money was correctely stated and 

whether or not the docuiients relied upon by the respondents 

were genuine. 

(viii) For that in any view of the matter, the 

impugned punishment order is bad in law and liable to be 

set aside and quashed. 

1 

(cotd. . 
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(ix) For that in any view of. he matter, the 

impugned punishment order and the appellate order are 

bad in law and these are liable to be set aside and 

quashed. 

() For that the applicant being a tribal person 

from Assarr 	runachal Pradesh 13orer and having nothing 

to fall back upon for his maintenance and the meintene 

of his wife and children-after his removal from service 

deserves to be leniently dealt with by awarding a lesser 

punishment, if at all he is to be punished. 

6. 	ail!e!leies flusted 

The applicant declareis that he has filed an appli-

cation before the Hon'ble Tribunal which was numbered. 

as CA 286 of 2002 • The application was admitted on 

4.9.2002 and records were called for and was aaitiflg 

for written statnent of the Respondents. 

On 8.1.2003 when the application came up for orders, 

the application was withdrawn br the applicant's advocate 

(vj.de Annexure-. 7 to the application) on the direction of 

the Hon'ble Chairmanof the Central Administrative Tribunal 

who came on circuit and was the Presdirg Officer of the 

Tribunal at Guwahati on that date to resubmit the appli-

cation after the disposal of the Departrtentai appeai,which 

was then pending asArecords.  The results of the depart-

mental appeal which was received by the applicant by then 

was not passed on to the applicant's advocate on the dy 

the application was withdrawn. The departmental appeal 

being dismissed by the Respondent NO. 2, the applicant 

(cntd. . . 0 0 . io) 
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is submitting this original appdLcation afresh. 

7. Vlatters not previously filed or pending 

• 	 with any other ct_ 

The applicant further declares that he had 

not previously filed any application except the one stated. 

above 2  t1rit petition or suit regarding the matter in respect 

of which the application has. been made, before any Court, 

or any Xy=kxWpjjjX other authority or any other. Bench of the 

Tribunal nor any such aplication, writ petition or suit is 

rending before any of them - 

8. Rliefsj- 

In view of the facts stated in paragraphs 4 

and 5 abve, the applicant prays for the following reliefs:.. 

To set aside and qiash the impugned order 

bearing No. P 2/RD/97-98/Daporijo dated 

22. 4. 2002 ( Vide Anriexure- 4), passed .r the 

Discipinaxy Authority, removing the applicant 

from service, and to set aside and quah the 

appèl late order baa ring Memo. No. S1PF/2. 109-. 

12/2002 dtd. 17.9.2002 dismissing the deparnental 

appeal. 

To reinstate the applicant in service 

with effect from the date of removal from 

(cntd.. .11 

I 

.1 
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service without loss of pay and services. 

(iii) Any other benefit the applicant is 

entitled under the law and the service rules. 

9. LnJerim ., relief 	No interim relief is prayed for. 

iO.• particul.ar3 of I.P. 3 

i.P.O. No. 7 	Vf 

Date of issue :- 

Payable 	: at Guwahati. 

1 . . 	 !Li_ 

(i) F.2/RD/97-98/Daporijo dated 19.2.2001. 

• 	(vi de M nexur 1) 

Written statent of defence 

(Vide nnexure-. 2) 

Report and findings of the Inquiry Officer. 

(,vide Annezure.- 3) 

1?-2/RD/97-98/iaporiJ o dated 22.4.2002. 

• (vide inmnexure. 4) 

Deperental appeal before the Chief Pt 

Master General. N , E, Circle, Shilong dated 

23.5.2002. 
(vide Annexue- 5) 

Cl,) 9 Arkd .  o-.I 	1frp9L) 

' C7) OO1 LY 	J/L 	vvC 7vv4-aJ 

J.2c7v 

(coritd... ....12) 



V E R IF ICA TION 

I, Shri Biteswar Deori, son of Shri Tupidhar 

I)eori, aged about 32 years, Ex- Postal Assistant, 

Daporijo,, Arunachal Pradesh, resident of Mahadevpur, 

P.O. - Nahadevpur, District- Lohit, Arunachal Pradesh 

do hereby verify tht the contents of Paragraphs 1, 2, 

3, 4(i),, 4(iki) , 4(iii) , 4(iv), 	4(v) , 4(vi), 

4(vil),§ and 7 are true to my personal knowledge and 

paragraphs 5(1), 5(u), 5(iii), 5(i$z) 	5(v) 	5(vi), 

6 ( vii) 5( viii) and x 5( ix) elieved t be true on 

legal advice and that I have not suppressed any material 

facts. 

And I sign this v.erificetion on this 

• t.'day. of. .. . . 	 2003 at Guwahati. 

Signature of applicant. 



rJ 
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ANNXUR ,- 

NO. P.- 2,'RID/97- 98/Daporil o dated Itanagar1, the 19.2.2001. 

rMOR!NDU4 

The undersigned p0p5ez to hold'en inquiry  against 

Shri B.S. Deori under Rule 14 of the Central Civil Services 

(Classificatio C&itrol and Appeal) Rules, 1965, The 

substance of the imputatirfl Of misconduct in respect of  

hich the iriqui y  i proposed to be held is set out in the 

enclosed statement of a rticle3 of charge(AnrexUre 1). A 

statnent of th e  imputations of misconduct or misbehaviour 1  

in respect of each article of charge is enclozed(AnneXUre i). 

A list of documents hy. which and a list of wi.tnesses 

whom the articles of charge are proposed to be sustained 

are also encloSed. 

Shri u.S. Deori is directed to subnit wjthifl 

10 days of the receipt of this memorandum a written etat 

merit of his defence and also to state whether he desires 

to be heard in person. 

It is informed that an inquiry will be held 

only in respect of those articles of charge as are not 

admitted. He ahould, therefore, ,pecifically admit or 

denay each argicle of charge. 

Shri B.S. Ieri is further informed that if 

he does not 8ubmit his writen statement of defence on 

or before thedate specified in pare 2 above, or does not 

appear in person before the inquiring authority or other- 

- ite AOX fails or refuses to comply with the proisiofl5 

(contc....) 



of rule 14 of the CCS (CCA), Ru3e, 1965, or the orders," 

directions issued in pursuance of the said 1ule, the 

inquiring authority may hold the inquiry ex-parte. 

5.Attentiofl of Shri B.S. Deri iv, invited to Rule 

20 of the  Citral Civil gervics (Cânduct). Rules, 1964 

under which no Government servant shall bring cr attempt 

to bring any plitiC?l or outside influence to bear upon 

any representation is received on hi's behalf from another 

person in respct of any matter dealt with in these procee-

dinga it will be precumed that Shri B.S. Deori is aware of 

such a representation and that it has been made at his.inst-- 

nce and action will be taken against him for violation of 

Rule. 20 of the CCS (conduct), Rules, 1964. 

6. The recei.pt of 'the memorandum may be acknowledged. 

SW- Illigiblé 

Name and designation of Competent Authority 

Shri B.S. Deori 

PA( Now under suspension); 

1.0. Pasighat SO 

.p. 



ANNEXURE 

Statement of articips of charge framed againstShri LS. 

Deori, the then PA Daporijo SO 

- 	 - 

• 	 Shri'.. B. S.' Deori while working an the ?osti.'1. stat 

ment in t.  porij-a, SOuriflg 6.1.92 to 4. 1.97 mi.sappropriated 

po*tal cash amounting to Rs. 18,550/- in respect of RD depsit. 

He received, the amount from the depositor3 and entered the 

amøunt in their respective pass books, but he d.td not credit 

the amount in Govt. . account. Thus he violaed the. provisi- 

on of rule 523/3 and 496 of P&T Savings ank menua'l and 

aovioltedt'e provision of Rule 3(1) (i)(ii)(iii) of 

cCS(conduct) Rule, 1964. 	 . 

Said 8hri LS. Deori, during his. working at 

• Daporijo SO received 816 FPOM0 no. 2620 dated 230054i96 

for As. 1500/- payable to Smti. Yaring Web, c,/O Shri 

YanamNabo, 0/0 the EE, P, 1 Daporijo. 01 12,06.96 Shri 

B.S. beori ehowed it as window payment to payee but he did 

not pay the same'.I1O to Smti. Y.Nal but wrongly paid to 

some one else. , Thus he violated, the prevision of rile 33 

of E&T Inual Vl VI Pert II and abbe violated the provi- - 

/ 
1orI5 of rule 3(i)(1i) of CCS (Cr'nduct) rule, 1964, V 

Statement of imputation of misconduct or misbeheviours 

i/rio Shni B. S. Deori, the then PA O, Daporijo. S 	- 

-- -- 

Cont4.. 
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ANNXURE i 

• 	Shri B.S. Deori, while working at the PA, Daporijo, 

misppzoprieted . 18, 550/-. from a large not. of RD acc•i-

ntz of Daporijo $0 including PRSS of the office of D0, 

Daporiio an chown below. 

SL N. Daporijo RD A/C No. Date of DePOZit 	Amount 

21156 	 20.04.95 	 200.00 

21158 	 -do- 	 200.00 

21159 	 -do- 	 200,00 

21160 	 -do- 	 200.00 

s) 	21161 	 -d.- 	 200.00 

21163 	 -do- 	 200.00 

21164 	 -do- 	 100.00 

21165 	 -do- 	 200.00 

21166 	 -do- 	 100.00 

21169 	 -.o- 	 200.00 

ii) 	21169 	 -do- 	 200.00 

2112 	 -.- 	 200.00 

21173 	 -do- 	 100.00 

21175 	 d 	 400.00 

21176 	 -do- 	 200.00 

2911 21216 	 -do- 	 200.00 

21216 	 -do- 	 100.00 

. 	21217 	 -d 	• 	200.00 

21218 	 -do- 	 100.00 

• 	20 	21219 	 -d 	 100.00 

21220 	 -do- 	 200.00 

.21229 	 -.do- 	 • 	200.00 

21230 	 -do- 	 300.00 

(crntd .. .... ) 



$1.no. Thaporijo RD A/C n. Date of repcit Amount 

 212-49 -do- 150.00 

 21250 _do_ 200.00 

26Y 21251 d0- 500,00 

27). 21261 -do- 300,00 

 21262 -do- 500,00 

•  21286 -do- 400.00 

•  21287 -do-. 300,00 

•  21299 -do 200,00 

 21300 -do- 100.00 

 21301 -do- 200,00 

 21317 -do- 200.00 

 21243 -do- 100,00 

 21344 -do- 100.00 

 21345 -do- 200.00 

38). 21346 -do- 200,00 

 21347 -.do- 300.00 

 21354 -do- 500.00 

 21355 -do- 500.00 

 21386 -do- 200.00 

• . 21387 -do- 100.00 

 21473 	. 	. -do- 500 1 00 

(  21474 	• •, -do- 100,00 

 21498 -do- 300.00 

• 21499 -do- 500.00 

 21500 -do- 500.00 

• 21552 21.11.95 3600.00 

 21635 • 	 30. 4.9.6 200,00 

Si) 21635 24.5.96 200.00 



frvh4L/)c v5L i: 

Sl.No. Daporijo PD A/C no,, Date of Depozit 	Amount 

 21635 27.4.96 200.00 

 21117 11.9.96 200.00 

 21120 11.9.96 400.00 

 2168.5 11.9.96 , 	 600.00 

a 	 - 

Shri B., Deori recei"ed-the amount as shown 

above against each PD account on the respective date. He 

entered the amount in the paat be.ks but did not credit 

the amount in the overnment account. ThUS he violated -the 

prov iion of rule 523/3 and 496 of P & T Savirgs Bank Mariuc 1 

and also violated the provision of Rule i(i)(ii)(iii) of 

CCS (Conduct) rule 1964. 

Article II 

	

• 	 Said Shri B.S. Deori, during his wrkinga at 

Daporijo SO during June96 received 816 FPO MO no. 2620 

• 

	

	 dated 23,05.96 for R s,, 1500/- payable to Smti. Yaring Nab, 

o/o Shri Tanam Nab, 0/0 EE, PWD, Daporij o. On 12.06.96 Shri 

• 	 B. S. Deori showed it a s 41 window payment to payee on 

	

• 	. 	14.06.96., but he did not paid the same MO to Smti. Y. Na. lo but 

wrongly paid to scene one else other than actual payee. Thus 

he violated the orovision of rule 33 of P & T Manual Vol VI 

pe rt II and also violated the provicion of rule 3(i)(ii) of eel? cCs(Conduct) rule 1964. 	 S  

ANNEX-.III 

List, of docxnentz by which the earticles of charge framed 

against shri B.S. Deori, the then PA,Daporijo SO are proposed 

to bLe sustained. 

________ ____,•____p__-__S ---• 	- - ---•-•-.- ----- ______ 

(contd...) 

•'- --• 1 



Copy of RD account no. 21163 

Ledger aatd of A/C No. 21169 

LOT of Daporijo dated 20.0 4.95. 

PR$S Li8t of DM0 office and DC office Thporijo. 

fl/A dated 20.04.95 of Daporijo SO. 

Letter rio. DPJ/SB/98 dated 30.07.98. 

letter No. SMS- 1/994 dated 30.07.98 . from 

Di3trict Agri. officer. 

DSS/GE IV/COP/96.-97/327 dated 2/12/98 from the 

Director of Small $ ving, Nahariagun. 

Li5t of RD accoungs of PRSS of Daporijo office. 

io) Letter no. SHS-1/93/94'1838-41 dt. 10.3.99 from 

DAO, Daprijo. 

ii) AG -67 receipt no. 89 dt. 11.5.99 for i. 12350/- 

Letter No, tD/Fraud/98-9 dt. 5,12.98 from ASH (SB) 

Itanagar HO. 

RD account no. 2 1552/Page of P/X3ook containing 

depoit dated 22.11.95. 

Ledger cad of RD Adount rio. 21552 • 

is) Complaint from the holder of RD account no. 21552 

Shri A.Z Byaliang. 

/ 16) Letter no. S13/RD/98-99 dt. 15.4.99 from APM(SB), 

Itanagar HO. 

Report of SPO, Itanagar i/r/ó DPJBD account no. 21685. 

Letter no. Fraud/RD/97-98 dt. 16.7.97 frttAPM(SB), 

Itanagar HO. 

Ccmplaint from the h1der of DPJRD a/c No. 21685. 

RD, account no. 21685 (containing entry dt. 14.9.96. 

LOT dt. 14.9.96. 

22 Ledger card of RD account no. 21685. 
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Statement of Shri ?.K. Roy, SPM, Daporijo SO 

S-7/1/r/o £ account no. 21685. 

B-7 i/r/o RD accountI. 21867. 

S137 i/r/o/ PO account no. 21119. 

S7 /cr/O Rr.) account no. 21.120. 

LOT dt. 11.4.96. 

CLaim appj4cation from MGO Naji, holder of RD 

ÔCOUflt No. 21187, 21119, 21120. 

tett.er no. 1PJ/140/97 at. 26.5.98 fi the .3PM, 

Daporijo O. 

Letter dt. 14.8.97 from Yaring Nab. 

1)?JE account no, 21173 21500, 21249, 21300, 

21160,: 2 13 46, 21286, 21173, 21387, 21174, 21498, 

21250, 21473, 21317, 21175, 21301, 21156. 

DPJRD journal w.e.f. 20.10.94 to 29.7.96. 

-do.- 	 1.8.95 to 17 . 4. 196.  

18.4.96 to 9.10.96 

MO paid regiBter wef 29. 12.95 to 24.9.97 a 

MO pai1 return for the month of June/96. 

/ 
DJSO account wef 23.12.94 to 29.7.95. 

2 
1r 	

-do- 	1.8.95 to Jan/96. 

iV 

List of witnesses by whom the articles of charge framed 

• 	 against Shr. B ..S. Deori, the then PA, Daporijo SO are 

proposed to be sustained. 

_____ 	--------- -- - - ,•---- ___ 

(contd,,,..) 





ALNEXU1E -11 
To 

The Director of Postal Service,
It  

Govt. of India, 

Arunachal Pradesh D±visiofl, 

Itanagar 791 1i. A.P. 

Sb:- Departmental enquiry øder Rule 14 of CcS(CCh), 

Rule, 1965 against Shri B.S. Deori, then PA at 

Dapori4o,SUb-POt office, now under auspenzion, 

Ref- Your letter No.P- Z//97-98/Daporijo dated Itanegar, 

the 19/2/2001. 

sir, 

Most respectfully, I Sri B. S. Deori, than PA, now 

under suspension, beg to lay down the following Lew lineo 

for favour of your kind consideration an cympathetical 

and lenient view of action regarding the matter mentioned 

in the subject. 

(i) That Sir, I joined az P.A. at Dapo4jo on 

13. 12.91 after completion of refresher training from 

Hihar and working in Counter No. III doing the work of 

regitration, VPL, VPP, and parcel etc. while Shri L. 3. 

S. Singh was S.P.M. at Dapozijo I was doing the same 

/ work upto 3(tee yearz. uring that period we were only 

three official 5taff- self, Sri B.N. Dey P.A. and Shri 

L.P.S.Singh, 3PM. £)etween we I was senior to 3ri B.N. 

Dey. 

(c,ntd.. .... 
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-- 

That sir, while L. Singh, 6PM, received a 

sunmons from Mariipur Court which wa'z sent through B. R. S., 

Itanagar that he shbuld attend cøurt immediately in a. 

Menipur court case. Accordingly he pceeded to Menipr 

by office arigment . As senior. P.A. will take over 

as S.P.M. so I sat as acting S.P.M. till his return. 

Morver I already intimated Head Office that I am not 

perfect in doing the daily 5.0. account, so I need a 

perfect hand for doing the H.O. account verbally over 

telephone. Plthough they suggested me to sit on it. More- 

over our S.P.M. Mr. Singh had suggested me to that I should 

return within 4th and 5th days and he verbally told me 

you, should not do the daily account, keep on pending'and 

fold it date wise. I shall do the account after returning 

of me. But Mr. Singh was not returned an his leave sanctioned. 

- 	 So that daily account was kept on pending upto i(one) 

• month. So I reque8ted many time to our Head office over 

telephone, pleee send one perfect hand to doing the S. 0. 

account an it is pending since one month. After. thtxx 

C. I • of our 

DIvision diected to doing the account twice. But he was 

failed to do this. iesporisibility 	 to my hand. 

That Sir, after this Sri A.R. Deori has been 

$y 

	

on deputation to Daperijo. But he is also not perfect 

ivx 	
In doing the daily account. Ar, if we sending the' daily 

account by doing reughly with difference of Rs. 18250/-

(Eighteen thousand two hundred fifty) As because that 

amount has not been handed over to me by the previous 

Post Master. We keep that account in hI own custody. 

I hope that daily account summarj was seized by C. I. 

(Niza). That way the cash balance of M.O. and 6.0. .wa 

vast difference till the credits of cash by S.P.M., Sri 

L.B.S. Singh. 

•_____. i ,.,1 '.' 	 - 
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That 32.r, after few months , our A. 3.1 (C) 

(Sri N. Des ) waS have to vitit and check all the. nece-

ary documents and doing the daily account with conjjul 

tirig S.A. P.A. ore. 	wnile she we sit as S.A. P.A over 

telephone. After doing the S.O. account he found No. 4286/-

(four thouiand to hundred eighty six only) excess. He 

himself showing that amount in U. C, R. I think this till 

lying as it. 

That sir, once again I humbly and repectfu1ly 

informd you that whCh was citing on above same case may be 

happenedi on me which iz already in your knowledge vide 

your letter No. SWorr/79  dated  Ita _. 21/8/98. 

While sir, I was working at Roing S.O. I received 

an order which was zerlt by our Department and directed me 

to credit the sum amounting No. 136 500 + 200 = Rs 13700. 

Eut the same was found correct after proper verification and 

threugh enquiry. Same copy wes enclosed herewith. 

That sir, after careful w obervation, I 

write to let you kflw that so called misappropriation 

mainly occurred due to my ignorance of rule and regulation 

of the Department, it is fact cthat for the few mi2take 

and misconduct and misappropriation may be held respon:i 

bie but in no case I have misappr,priated such a vast WD 

deliberately. It will be illegal to mentin that the inquiry 

was ñrt beyond re nehle drubt. Though 2 have made goad 

total amount of 1G. 12,350/- (Twelve thoUsand three hundred 

fifty) only. As you directed to me vide your letter 

RD/97-98 dtd.. 21.4.99, 

'I 

(a.! ntd , ... . ) 
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That sir, regarding P.P.O. Non. N 2620 dtd. 22X 

for Ps. 1500/- payable to Sueti Yaring Nab, b/o 

Sri 1lam Nab o/o the E.E., P.W4., aporijo I write to 

recall the original documents, so that I have already sub 

mitted my view of applicationì. 

That sir, 1 ws unwarrently suspended from 

duties and punishing me and my family members into deep 

sorrow, agony and stirvetin for no fault of mine. I4or

, 

 

over, .1 put only 8(eight) years of service in the PA 

Cadre. So I am fully ünawa.te of departmental rule and 

regulation. On receipt of allegation about fraudof ic u6h 

a big amount of WC whjh suspected . on me, I voltariiy 

credited the entire amount and subsequently charge leve 

lied against me. Unequivocally due to ignorance in depa-

ritmentel rules and regution. 

That gir, bonce again humbly and respectfully 

intirnated you that for no fault of mine I have been pla 

ced under suspension and also rule 14 of Cc(cCt) Rule, 

1965 case. Now my wife and my two children are in tar-

vation and no proper livelihood. 

-24/$ 	
Therefore, sir, I with f1ded hand kneel before 

you to pray exeuse pardon of my mi,take if any done un-

knowingly and retain me in service to rencer mybest 

pertenanCe in duties and. cee 'the public as well as 

m\r poor and starving family and children education. I 

hope you , take the furtl'er necessaw action a5 early as 

(io) That sir, I desire to be heard in person. 

(cntd...). - 
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N EXURE-3 

Report of Inçuiry under Ru.e 14 of ccs(ccA) Rules 1  1965 

against Shri B. S. Depri, fozinerly Postal AssiSt1t, 

DapOrijO SO 1  

The undersigned was appointed the Inquiry Authority 

to inquire into the charges fromed against Shri B.S.Deori 

formarlY Postal Assistaflt,DOP0rui0 SO by the Director, 

postal Services, Aunachal Pradesh Division ,Itaagar in 

his memo N o .ç_2/ f97.g-Dap0r2.i0 dated 17.05001.Shri 

M.A.Malai1DIOf Post(E),Itanaar was appointed the 

Presenting 0ficer (cited as P0 hereafter) in the case. 

T he ArticleS of charges framed against ShrL .&, 

Deori,the charged officer (cited as OD hereafter) are 

as follows : 

ArticlL 
hri BS.Deori while workingjas the postal Assistant 

in DapOrijO so during06.01 	ttó ooi97 miappropriated 

postal cash amounting to Rs,18,550/i in respect of RD 

Deposit. He received the amount from the depositor and 

ntered the amount in their respective Pass Books but the 

did not credit the amount in the Govt.tOUflt. Thus he 

violated the provision of Rule 523/3 and 496 of P & T 

gaings Bik Centr-4 and also violated the provision of 

ule 3(1)(1) (ii)(iii) of CCS(Cenduct) RuleS,1964 

ArtiCle-I1 
Shri B,S.DeOri during his working at Daporiio SO received 

816 PPO No.2620 dated 23,05.96 for J. 1500/- payable 
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ANNXURE  

to Smt. Yaring Nel /O Shri Yanam Nab 0/0 the EE, 

iaporijo. On 12.06.96 Shri .S. rjeori showed it as  

wthdow payment to payee but he did not pay the same MO 

to Smt. Y. Nalo but wroiigly paid to a.,omeene else. Thus he 

vilated the provision of Rule 33 of P, & T Man., Vol. VI 

Pt. II and alo violated the provision of Rule 3(1).(11) 

of CCS(Conduct) Rules, 196.4. 

The statement of Imputation of Misconduct or 

Misbehaviour in rezpect of Shri B.S. Deori, fozierly, PA 

Daporio is. attached as Aruiexur A to this report. 

2. 	. The preliminary hearing in thei case wes held 

on 11.09.01. The argicler. of charges framed against the 

CO was read out and explained. The 'CO was given the 

opportunity to understand the charges framed against him. 

On being asked the CO etated that he has understood the 

charges against him contained in the two articles of 

cherg. 

1 - 	The CO was given the opportunity to state 

clearly whether he adniitted the charge contained in 

Article-I, The CO stated that he admitted the charge 

contained in ArtieieI unequivocally. 

2.22 	The CO was given the opporunty to state 

clearly whether he admitted the charge contained in 

Aticbe- 1.1. The CO steted that he denied the charge 

contained in Article-Il. 

The XO was then given the opportunity, to 

nmjnate Defence aistent to 	iet him in presenting 

(contd...) 



him in presenting his defence, if o dezired. The CO stated 

that he does not wish to nominate j defence assistant 

and that he will plead his case by himself. 

The 10  was then given to produce the docu -. 

ments listed in Annexure III of the charge sheet. The 

jis of documents is attached to this report as Annaxure-B. 

4.1 	Article : Lcaminat ion of the documents 

listedat serials 1), 2), 3), 4), 5), 9), ii), 13), 	14),. 

20), 21), 	22), 	24), 25), 	26) 0 	27), 	28) reveal 

that the amounts of deposits jmidè against each one of 

the 56 RD accounts in nnexureA were received by the 

CO as evidenced by the entries in the Lasc nooks of 

the respective RL Accounts but the amounts of deposits 

were not credited to the Govt. account as evidenced in 

the related documents of the Rt$ ACCUflts. Thizi5 supported 

by the docum.ents listed at zerials 6), 7), 8), 12) , 

iS), 	16), 	17), 	18), 	19), 	23), 	29). 

4.2 	ArticlII : 	caminetion of the dcument 

7 
listed at serial 30) indioates that he FPO 816 MO 

No. 2620 dated 23.05.96 forRs. 1500/- was paid on',-

12.6.96 but not to the ectua.l payee. This is supported 

• by the letter fzm thP payee listed as docuuentat 

serial 31)0 

• 	The P0 was then given to present the witness 

hated in Annexure IV to the charge sheet. 
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5.1. 

The bext,hearing was heldon 11.10.01,.The 

P,O Examinedthewithess Shri D. Maumdar, ,S.of Posts(C) 

Pasighat&  The witness gtated that there waz a ccnplaint 

from the payee of the MC 1o. 2620 regarding non-payment 

of the MO. The witfles$ further stated that in absence of 

the paid voucher he is not in a position to say anything in 

support of the payee's complaint. 

5.2 	The P0 at the outset of the day's hearing 

stated that paid voucher of the PP'O 816 MO No. 2620 dt. 

23.05.96 has been destroyed by the Audit er, the period of 

preservation has expired. 

6 • 	 At this stage the hearing of the da cnclU- 

dad and the PC was given to prepare and, submit his brief 

within the stipulated time. 

6.2 	An X his brief the P0 poihted out that the 

,t,/ relevant listed documents were produced given for 

examination by the CO and that the CO examined the docu 

ments and stated that the documents were genuine. The P0 

7 further pointed out that the docients hear adequate proof 

that the amOunt3 of MO deposits were received by the CO 

but failed to credit in Govt. account. 

6.3 	A copy of the brief received f rem the PC 

waS served to the CO for preparation aixi submission of 

his representation. In hic repreentatinfl the CO stated 

that he accepted the charge in Article-I directly adding 

that he wrongs in RD account on his part happened at a 

(contd. ) 
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a ti.xne when he wa under great mental preure due to 

the death of his  wife and lso that he was not conversnt 

with the operative rule6 and regu1atins. Further he 

ma intained that he paid the M to the actual payee 

rightly. In his repreefltatiOfl the CO prays for giying 

him one chace. Nanew points in defence has been cited 

in his reprèsentatinn by the C0 

7. 	FINDINGS  

Article-. I ;: 

The examination of the 1ited relevant document 

of 'RD Accountsit is clear that theA 	c-umis of depozits 

against the RD Accounts amounting to Rs. 18.550/- were 

received by Shri B.S. beori on the dates mentioned against 

each and recorded in the respective RD PazE nooks aco-

ordingly. Further examination f the relevant docuffientz 

reveala that the said um3 of RD depozits were not 

credited to the Govt. accoung resulting in misappropri-

ation of the entire amount of Rs. 18,550/-. This fact is  

Lupported by the ztatnent n f Shri B.S. Deori unequivo 

cailyadmitting the charge in Article- I. And hence 

the charge in Artic1 I stands proved. 

The charge framed in Article II has been denied 

by Shri 13, S. Deori stating that the payeeSmt. Yaring 

Nalo is perzflally known to him and that he made the 

payment to the actual payee. The listed doduments 



2620 t. 2.05.96 for . 15O0/wa z not paid to the actual 

p&yee ha.vJng not been fouid adequate. .Further, the material 

docurneritaxy evidence the paid, voucher - c'u1d 'riot be 

produced by the presenting off icez a it has bëe: a1rej 

destroyed by the Audit on eij of preervatin time. 

In absence of the said voucher, the' witness cu1d not etäte 

anything concr€te in support of the chrge, and hence the 

charge in Artic1e II ix not proved. 

C. 	ingha) 
Incruiry Authority. 
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DEPAR'IME1T OF POSTS : INDIA 
OFFICE OF ZiE DIRECTOR POSTAL SERVICES: RUNACHAL PIDESH 

ITANAGAR- 791 111. 

Ut at, Itanagar the 22//2002,. 

F- 2/RD/97-98/1)porIjo 

Shri Bitefwar Deori, the then PA IDaporijo SO In 

Arunachal Prade•h Postal )ivigin was proceeded against 

under Rule 14 of CCS(cA) Rules 1965 under this office Mo 

N, F-2/D/97-98,'Daporijo dated 19.02.2001. 

The subEtance of imputations of rnigconduct or 

migbehavieur in support of the charges In Article-I and 

Article- II framed against Shri Ditezwar eori runas under:- 

Article-i 

hri Bitenwar Daori while working as PA Daporij 

SO miapprepriatea 	F. 18550/- from a large nxnber of 

Rt),Accounts of obmpot Daporijo SO inciuing P1SS of the of fce 

of , DAO*  Daporij as shown below : 
( 

si. N oe 	NO A/C No.. 	Date of Deposit 	 Arnount(rs,) 

le 

 

 

P4 	5. 

 

 

 

 

RD A/ i. 21155 

21158 

,24Z 	21158 

AWØ/ 	21160 

21161 

21163 

21164 

21165 

21166 

20004.95 

20. 04.95 

20 • 04. 5 

20 • 04.95 

20.04.95 

20. 0 4. 95 

20.04.95 

20.04.95 

20.04.95 

200.00 - 

200.00 

200.00 

200.00 

200.00 

200.00 

200.00 

200.00 

100.00 

(cntd...) 



10 	 21163 	20.04095 	 200.00 

21:169 	20.04.5 	 200.00 
21172, 

	

120 	 24.4,AAR 20.04. 95 	 200.00 

21173 	20.04.95 	 100000 

: 	- 274 	20.04. 	 40 95 	 000 

21175 	20.04.95 	 300400 

21176 	20.04.95 	 200000. 

	

17 0 	 21216 	20.04.95 	 100.00 

21217 	20.04.95 	 20Q,00.. 

21218 	20.04.95 	 10QQ0 

21219. . 	20.04095k : 	 100.00 

21 	 . 	21220 	20.0495 	 .200.Q0 

20.04.95 	 200.00 21229  

2120 	200495 	 300.00 

	

240 	 21249 	.2,04.95 	 150.00 

	

25. 	 21250 	20.04.95 	 200.00 

21251 	20.04.95 	 50000 

21261 	20.04.95 	 300.00 

21262 	20.04.95 	 500.00 

21236 	20404.95 	 400.00 

	

306 	 21287 	20.04.95 	 300.00 

	

31 	 21299 	20.04.5 	 200.00 

	

32. 	 21300 	2 0 04095 	 100.00 

	

330 	 21301. .: 	 20.04.95 	 ouo 

	

34. 	 21317 	20.04.95 	 200.00 

(conta....:..) 



35.- 	 21343 	20.4.95  

. 	. 	2-f344 	20,4.95 	. 	. 100.00 

., 	 21345 	20.04.95 	 200.00 

21347 	20004.95 	... 	00.00 

39, 	 •. 21347 	20.04,95. . 	. 	300.00 

40. 	 2135-4 	20.04,95 	 500.00 

41.. 	 213.55 	' 20.0495 	. 	. 500,00 

• 	420 	 21386 	20.04,95 	 .200.90 

	

21387 	20.04.95 	. 	i0000 

44. . 	 21473 	20.04.95 	. . 	500.00- 

45 	 21474 	20.04.95 	 . 1000100 

46. 	 . 	- 21498 	20.04.95 	. . 	300.00 

2149-9. 	20,04;95 	 500.00 

• 2150Q . 	20.0 4.95 	. 	500,00 

.49. 	. 	. 	. . 	21552 	22. 11.95 	. 	3600.00 

-50, 	 21635 	30.04.96 	. 	 200.00' 

• 	51. . 	 21635 	24.0-5;9 -6-;- 	 2000,00 

52. 	 .. 	21635 	24.05,96 . 	. 	200.00 

53o • 	 21119 	11004.96 	. 	200.00 

54•• 	 . 	21120 	11.04.96 	 400.00 

55• . 	 . 21187 	13.04,96 	. 	-800 4 00 

56.. 	 • 	21685 	14.09.96. 	. 	. 	600.00 

- 	
. 	 --•. 

• 	Tt1 	 ••. 	. 	. 	. 	• 	••• . 	. 18550.00 
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ANNEXURE 

Shri Bite,war Deori received the amounts £hown 

above against each RD account on the respective datex. 

He entered the amount in the Pass book but did not credit 

the amount in the Govt. adcount. Thu, he violated the 

provision of Rule 523/3 and 496 of P&T Saving Beak Manual 

and also violted the provision of Rule 5 23/3 and 496 of 

p & T Saving Banks Manual and a10 violated the provisions 

of Rule 3(i)(*i)(iii) of CCS(Conduct Rules 1964. 

Article II 

Said Shri Biteswar Deori, during his woricingat 

Daporijo SO, during June 1996 received 815 MO No. 2620 

dated 23.5.96 for Ps. 1500.00 payable to Smti. Yaring 

Na lo, c/O Shri Tunam Nab, 0/0 the E. E. PW, Daporij o. 

On 14.06.96 Shri Eitesw.r Deori showed it as wifldw 

payment to payee on 14.06-96, but he did not paid the 

same amount to Smti. Y. Nale but wrongly paid to someone 

else other than the acutal payee. Thus he violated the 

provision of Rule 33 of P & T Manual Vol. VI Pt. II and 

alc violated the provision of Rule 3(i)(ii) of CCS 

(Conduct) Rule 1964. 

Shri Biteswar Deori submitted his defence 

statement under his letter -No. NIL dated NIL, which 

was received at this of fice:onil5.03.200i. It was.pr 

7 posed to h1d an.inquiLy into the charges framed against 

Shri 3iteswar Deori und r this off ice Memo of even letter 

dated 9.02. 2001. In this regard Shri G.G. Singha, Dy. 

Supdt. of Pact, Itanagar was appointed as Inquiring 

Authority to inquire into the pharges under this office 

letter of even No. dated 17.05.01. shri M.A. Malai, 

(contd. ....) 

(è_S  



SDI(W) SubDivision, Itanagar was appointed as the 

?resènting Officer to present the case on behalf of 

the Department. 

The Inquixy officer held hearings on 11.09.01 

and 11.10.01, and cøncluded the hearings. 

// The Inquiring Authority Shri G.G. Singha 

subnitted his inquiry report under his letter No. NIL 

ãated Nil, which was received by •tbis office on 22.02.02, 

I have gone through the inquiry report. The inquiry has 

been held in a free and fair manner. The charges were 

read out to the charged official and explained to him 

in his vernacular. He was given every opportunity to 

examine the documents listed in Annexure- IU of the 

charge sheet. He was alo informed of the provisions' 

of Rules facilitating him to engage a Defence assistant 

to assist him in .prosecuting the defence in hi-s case. 

Shri Diteswar Deori desired to plead himeif without 

engaging any defence asistant. The Inquiring Authority 

served the charged official with the copy of written 

bxief 'sthmitted by the Presenting Of ficer of the case 

for. sub-nission of his defence written representation. 

The I.A. has taken into account the representation 

dated 02.02.02 received from the charged official Shri 

X?*'~ t 	Biteswar Deori, while preparing his final inquiry Report. 

-14 

The •Ihquiring Authority, based on all listed 

doCUmentary,  evidences and elo the admittance of charge . ...'....._____ 
(contd....) 



in Articie. I fully and unequivocally by Shri lii€eswar 

Doi, has fourd the charge under Articl 	I stands  

proved, whereaa, he has held the che in Atic1eII 

-is not proved. 

• 	A copy of the inquizy report was foarded to 

Shri Biteun4ar Deori vi4e  this office letter of even 

No. dated 01.03.02 for subinission of hi - reprezentatiofl 

vide his letter Nc. nil dated 16.03.02, which was received 

at this office on 21.03.0 2. 

Findings by the Di'5ciplinaty Authority :- 

I have examined the records of the case in 

• 

	

	 detailand cazfuiiy with the 1ited documents in 

Anneicure.. III, minutëc of the proceedinga, into the. case, 

• 	 final Inquiry Report of the IA, written brief submitted 

bY the P0 and three repreentatioriE ibId received from 

the charged 'official. 

'Further examination of dcuuments viz, 

1) -  Copy of the PD deposit in account Nc', 21169 

/ 	i) Daporijo -SORD List of Traneaction dated 20.04.95. 

/ 	iii) Daporijo So Di'iy Account dated. 20.04.95. 

iv) Pass Deposit from DAO Office Daporijo in respect 

of 48 RD Accounts for the month of April, 1995 
V 	

amounting to Rs. 12350.00 on 20.04.95 1it. 

• 	 v) Copy of . Dpøitg in Pass bok account No. 21552 

	

• 	 containing the depozit of 23.11.95.. 

• 	
V 	 V 	 • 	 V 	 V. 

	

V • 	 V 	

V 	 • 	

V 	
(cnntd ......). 

, 	J_ 



VI 

I 

Copy of RD deposit in pass book acunt Ne.. 21685 

.contailing deposit on 14.09.96. 

Daporijo SO RD List of Transaction dated 14.09.96. 

vjij) Daporijo .50 RJ List of Tranaaction dated 11.04.96-

iv) Daporijo SO RD Journals for the period from a) 

20.10.94 to co .07.95 b) 01.08.95 to 17,04.96 and 

c) 18.04.96 	09.10.96 reals that Shri Biteawar 

Deori received the deposits amounting to Rs. 18559.00 in 

different RD Accounts on different dates ir1uding fl4i/ 

PRSS group deposit of DAD Daporijo and failed to credit 

the amount in Govt. account thus Shri Bitemwar Deori mis-

appropriated the recet of RD deposits to the tune of 

Rs. 15550.00 and thereby violated the proviion of Rule 

523/3 and 496 of P & T Saving Bankz Manual and also *-

violated the provisions of Rule 3(1)(11) and (iii) of 

CCS(Conduct) Rules 1964 and hence the charge in Articl I 

is proved on the basis of docimenary evidences. 

As regards charge under Article ii a complaint 

from Smt. Yaring Nab do Sri T. Nab 1  Duftzy PWD  

Daporijo Dn. cted 14.7.1997 is on record. A prima fade 

case exists. But it is found that the MO paid voucher in 

respect of 8.16 FPOMO no. 2620 dated 23.05.96 for 

Rs •  1500.00 payable to Smti. Y. Nab c/o T. Nab c/o E.Z.  

PWD, iporijo which was actually paid and shown in 

Daporijo SO Account on 14.06.96 as. window payment, could 
LP 

not be procured from DA (P) Kolkata AS it is a vital 

(contd....) 
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pcument to prove that the MO was not paid to the 

real payee on 14.06-96 the charge in Article- II is c.nnotbe 

conclusively pxved. 

It is seen that Shri B.S. Deeri haz credited 

:. 2230.45 and R. 12350.00 videAC 67 N. 49 dated 

06-02.99 at Roing SO and AC 67 R No. 89 dated 12.04.99 

at Pasighat $O repect1ve1y out of the total CO Vt. loc 

totalling k 1  14,580.45 only. 

The charge against Shri B.3. rori are of a 

serious natire involving misappropriation of money there-

by showing lack of integrity and lack of devotion to duty. 

No ground for lenience has been bught out by him in 

his defence representation for such eriou charges. 

I, Shri R.K. L $ingh, 1)1)5 Itanagar do hereby 

award the punishment of remova.l from, tervice with 

imndiate effect to Shri B.S. Deori, the then PA, 

Daporijo SO. 

/ 
	

( R.X. D. Singh ) 

DPS Itanagar, 
itanagar.. 791111. 

To 

Shri B.S. Deori, 
PA ( now U/S) 

Pasaighat SO. 
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Rgqi xtered - -  

To 

The chief Post Master General, 

North Eat Circle, 

Shillong - 1, Meqhalaya. 

3ub:- Reintarnement in service.. a,ppea 1 regarding, 

ntd. 23.5.02. 

Sir, 

Most Ropectfully I beg to ztate that the, following 

few lines for favour of your kind conzideration and ympa 

thetic order ; 

That I joined as Portal Assistant at Daporijo SO 

on '13. 12.91. 

That during my posting at Daporijo S. 0. between the 

period frrn April, 1995 to September, 1996 an amount of 

Rs, 18,550.00 ( Rupees eighteen  thousand five hundred fifty) 

only was alleged to be rnisappropriated by me and a dici-

plitY proceeding urms initiated 'against me by the Director, 

Postal Services, Itanagar vide his Merno.N. F-2/?D/97_98/ 

Daporijo dated 19.2, 2001 and I was placed under suspension, 

That the aforesaid amotnt was not misappropriated 

by me, but 1t wal a short credit indvertantly caused due 

to my Jtck of eqerience. 

"'- J, 	/ 
(contd. . . . . . . . 
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That out of abre Rs. 18,550.00 I deposited back 

an amount of Rs. 14,580.45 only ( Rs. 2280.45 and 

12350.00 vide ACe-67 R No. 49 dtd. 06.2.99 at Roing 

0. nd ACC1.67 R. N. 89 dtd. 12.4.99 at Passighat 3.0. 

respectively whiCh was a clearless deposit in IRD,  account. 

That the aforesaid discrepancy .occured solely 

due to my inexperience, as at the timeof incident I 

completed only 3 years in my service. 

hat I prayed to the Director, Postal Services, 

Itanagar go forgive my uninteitional mistake and asjured 

him of not repeating such mistake again. 

That in spite of my request and recouping the 

-loss amount, the Director of ostal Services, Itaflagar 

took a drastic step by removing me from service vide 

his Memo.No. F- 2 /97-98/Daporijo dtd. 22.4. 2002. 

 That 	I am the only earning member of my family 

having my wife and to minor dhildrn and in the absence 

of my service my whole family has been pushed to sreet. 

9,, 	That I further assure your honour that I .ha11 

be very cautious and shall not give Frry chance of 

future lozs of the Postal department if I am given a 

change to serve the Postal Department again. 

(cr ntd. . . . . ) 



!- 

I, therefore, erneztly request your honour 

kindly to consider my prayer for re-intatnent 

inzervice in order to save a poor family of 

four member8. 

Dated 23.5.02. 

Yours faithfully, 

( Biteswar Deori ) 

C/C S.P.K. Deori, SPM, 

• Mahadeopur, PC & PS Mehadeopur. 

i?itrict Lohit, irunachal 

Pradesh. 
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ANNEXURE - çTj 

D PA R2d'N T CF P S IS 

OFFICE OF THE CifIEF POSU1ASTER GENEPJI, N. S. CIRCLE 

ic:2 9P 

M1ONO. SFF/109..14/02, 	Dated at Shiliong, the 
17th Septeaut 	2002. 

 

4 

Sub:- 	Decision of the Appellate Authority on the 

appeal by Shri Biteswar tori formerly Postal 

Assistant, Arunachal Pradesh Division against 

the punishment order of removal from service 

jssued by the Director P.stal Services, Arunachal 

Shri Biteswar Deori was p.roceedid against 

under Rule- 14 of C.C.S. (cC) Rules 1965 vide DPS, 

Arunachal Pradesh Division, Itanagar Momo No. F2/RD/97-

9$/Daporije dated 19.2.2001. The charges against Ghri 

i3jteswar Deori were the following - 

1) Shri B.S. Deori, while working as the Postal 

Assistant In Daporijo 5.0, during 6.1.92 to 

4.1.97 misapproated Postal cash amounting 

to Rs. 18,550/- in respect of RD deposit. He rece. 

ived the amount from the depositors and entered 

the amount in their respective pass books, but he 

did not credit the amount in the Goverrent account. 

Thus he violated the provision of rule 523/3 and 

496 of P&T Savings I3akk Manual and also violated 

the provision of rul3 (I)(i)(ii) (iii) of CCS 

(C,nduct) Rules, 1964. 

(contd. .. a 9 .2) 
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ii) Said Shri B.S. Deeri, during his working 

at Dap,rij o S. 0. received 816 PPO MO No.26 20 

for Rs, 1500/- payable to Smt. Yaring Nab, 

0/0 the Up PWD, Dap.rijo . th  12.06.96 Shri 

B.S. Deori showed it as window payment to payee 

but he did not pay thet same M.O. to Smti. Y. Nab, km 

but wrongly paid to someone else. Thus he vie.. 

bated the provision of Rule..33 of P & P Mant1 

Vol. VI Part.II and also violated, the provision 

of rule 3(I) (ii) of CcS (Conduct) RU1O$ e  1964. 

20 	As req ired for Rule.. 14 of C.C.s.( Cc) Rules,, 

1965, an inquiry was conducted into the charges against 

Shri Biteawar fleeri. The IquiLy Officer Shri C.G. Sinha, 

having gone through the process of inquiry in which ado.. 

quate opportunity was given to the charged official to 

defend himself, came to the conclusion that the charged 

official was found guilty of the charges of misappropri.. 

ation of RD deposits as mentioned in (j) above of charges.. 

It is also recorded in the report of the Inquiry Officer 

that Shri Deori unequivocally admitted the charges levelled 

againSt him. 

3. 	The Disciplinary Authority i. e. Director Postal 

Services, Arunachal Pradesh Division, Itanagar, having 

gone through the report of Inquiry Officer and also other 

related facts issued ,the order of renoval of hri Biteswar 

Deori frcw service with immediate effect vde Memo No,)?... 

/RD/97-98/Daporijo dated 22. 4. 2002. 

(c0td... ....3) 
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	 1. 
4 	Shri Biteewar Deori has preferred an appeal 

against the order of removal from service issued by 

DPS, Itanagar as mentioned above, I, the Appellate 

Authority, have gone throh the appeal as well as other 

relevant records of the case and have arrived at the 

following decision 

a) 	The appeal made by Shri l3iteswar Deor 
$YVA) 

does not 	any further light on the case. 

It is simply erapeatation of his earlier 

plea that the mistake was committed due to 

inadv-ertency and inexperience. However, 

I do not agree with this plea for the 

reason that crediting deposits of investors 

to the Government account is a basic requi-

rement the knowledge of which has not to 

be acquired by experience. The worker knows 

it from day one of his service as one of 

the fundamental conditions govezning his 

Job. It is also a matter of principle and 

moral which every worker must possesS and 

withoUt which the interest of Government 

and investors will be at stake, I have no 

7 
	 doubt that not adhering to this basic rule 

i3 an instance of morel turpitude of which 

Shri Deori is found guilty beyond doubt. 

b) 	 I agree with the findings of the Inquiry Officer 
as.well as the Disciplinary 1uthority.The appeal 

i s  rejected. 

( P.K. chatterjee) 

Shri Biteswar Deori, 	
Chief ?.snaster General, 

Ex-Postal ASsiethnt, 	
N. . Circle, Shillon793 001. 

Auna cha 1 P radesh I) ivi siOn, 
(Through D?S,Itanagar) 
Copy'toL. 

The Director Postal Services,Arunachal Pradesh 

3. 	 Office copy. 
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• ,.InThi Central Adminiètrative Tribunal 
• GtJWAI-IATI BENCH : GUWAHATI 

ORDER SHEET 
APPLCATJON NO. 	9J 	(EI' 

App1icants). 

8.1.200 	Present:- The Hbn'ble Mr.Justi.ce 
\7.S.ggarwal, Chairman. 

The Hon'hle Mr.Tç.K.hrma 
• 	 Member (a). 	S 

We. have 	heard 	Mr.P.K.Baruah, 
learned counsel for the applicant and 

also Mr.B.C.Pa'thak', léaried kddl. 

C.G.S.C. for the respondents. 

During the course of submission 

•  it was submitted thai the Departmental 

appeal has already been: preferred to the 

Chief Post Master General,5 N.E.Circle, 

Shillong-1 Meghalaya on which 

is still pending. 

Keeping in view of the said facts 

the, 3,erned counsel for the applicant 

does not press the present Original 

application but pressed that the 

concerned authority viz. Chief Post 

• 'Master General, N.E.Cirlce, .Shiiiong-1, 

Meghalaya may he diiected to decide the 

Depatmental Appeal within a stipulated 

eriod. 'To, this there is no objection on 

either end. 

Contd.. 

Rspondent(s)' 	• 	- C 

Advocate for Applicant(s) 	. 

Advocate for Respondent(s) 

IJ 

••.; 	:'' 	, :coc.. . 

i 	 H 

I; 

•' 

* 

I - 
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6tes of the Registry. 	Date 	 Order of the Tribunal 

- Contd  

8.1.2003 	According1y, 	he 	resent 

-- - 	 Original Application is dismissed as 

ithdrawn., The respondent No.2 i.e. 

Chief .. Post 	Master 	General, 

•  N.E.Circlé, Shlllong-1, Meghaláya is 

directed to decide the Departmental. 

Appeal dated 23 5 2002 preferably 

within a perid of four months from 

the date of receipt of the certified H 

copy of the present order 'It 	should 
be a speaking order and should he 

conveyed to the applicant 	
*  

VP  

Z of ahund ant caut loni it e c 	

is

an 

expression of opinion on 1 the merits 
of the case which may cause prejudice 

to either side. 	.. 

With this .observaions, 	the 

'present' Original 	.kpplication, is 

dismissed as withdrawn 

Sd/VICE. CHA1IRNN 

fV9f  

true  
. 	

8,. 

•...-S 	 S 	- 	 S .  
• 	 --.-• 	S. 	 _5 	 . 

/ 
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL 

GUWAH.TI BTCH U$ GUtAHAPI 

O.A. NO. 79 OP 2005 

ShriB.S. Deori 

... ..s .1 

-vs.. 

tTriioi of India & Ore. 

........ !epo*d.Iiss 

-'And - 

$ 

Written statuent subnit ted by the 

røepondsit 8 

The respondents beg to aibnit 

back ground of the case, before 

ath*itting para-wise written 

statuents, whiob nay be treated 

as part of the written statsaierit•. 

(cx GROUND OF THE CASE ) 

I (p4). Shri B.S. Deori vorksd as Postal Assistant during 

the period 06.01 .1992 to .01.1997, during the said period 

B.S. ]ori rsceid Ra. 18550/i" from the depositors of 

M. 1awphnta 	56 Recurring Accounts. He entered the aiount received by  
GTs #IT 

his Is the respective pass books but did iot credit the 
L1re etor /'oS!al 5r vices 

!.unich! rvisn 

ITANACiR-791 Ll I 



anouM in the Govt • account • D.riag the said period Shri 

3.3. 1ori rec.ied PPO 816 1aily allotnent Money Order 

No. 2620 dated 23.050996 for Ra. 1500/ Sbi"i 3.39 Doori 

showed the Money Order as window payisit to the payee on 

14.06.1995 but be did not pay the anount to the actual 

payee but wrongly paid to soneone else other than the actual 

payee. Accordingly charge meet was iasued to Shri B .3.' 

ori vide Meao No. F2/RD/97-98/3*porijo, dated 19.02.2001. 

Copy of 14.0. dated 19.2.2001 is annexed h.r.vitb 

and parked as Aamexure 1. 

Inquiry under Thile 14 of CCS(OCA ) Bulss."1965 If 

was instituted against bin. Daring the inquiry Artiele'! 

was docunentarily proved and also adnitted by Shri B.S. Deori 

hineelf. The Money Order paid voucher of the Money Order 

Cited in Artisle'XI could not be produced during inquiry as 

it has already been destroyed by the Audit on expiry of 

preservation period tine • The charge In Article II was not 

proved. The Disciplinary Authority, the them Director 

Postal Services, Arunachal. Pradesh Division, Itanagar duly 

Ixanined the charges against Shri 3.3. 1)sori, keeping In 

View the report of the Inquiry Officer. The Disciplinary 

Authority found that the chaze again at Shri B .8. Dsori 

are of a serious nature Involving nisappropriat ion of Govt. 

noney thereby, showing lack of integrity and lack of devotio* 

duty. The Disciplinary Authority awarded the pniabnsnt 

M. Ja'n,9 renoval fron service to Shri B .8 • Deori. 

r 	;;•. trzi 
Dirie, r Pos,/ Serv,ee3 

P'tuii tcrl rivisvr. 

it 
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$j'j B.S. ori preferred an appeal against the orders 

of the DiscipLinary Authority to the Appellate Authority, the 

Chief Postmaster General, N .E. Circle, iilloig. The Appeliaje 

1 Authority obéeryed that the Inquiry Officer having gone through 

the ProCess of inquiry in which adequate Opportunity was given 

to the charged official to defend himself came to the eoielu 

OUR that the charged official was found guilty of the charges 

of misappropriation of Recurring Depoeits and that Shri B -Soap  

]ori unequivocally admitted the charge leveled against him. 

The Appellate Authority further light on the case and that 

it was simply ispetit ion of his earlier plea that the mistake 

was eommitt.d due to lndvertency and inexperience • The 

Appellate Authority did not agree with this plea for the rea 

eons that crediting dspoaite of investors to the Govt • Account 

is a basic requirement the 1owledge of which has not to be 

'acquired by experience whieh is rather the fundamental condition 

governing his job • It is also a matter of principle and. moral 

which every worker must possess and without which the work 

system of the Govt. will, be at stalk. 1ilure to adhere to 

this basie,  rules is an instance moral turpitude of which 

Shri B.8. 1ori was found guilty beyond doubt and hence his 

appeal was rejected. 

Paraes Coint 

1 1. 	 That with regard to para 1 9  2 and 3 of the 

O2Q'plicatiom the respondents beg to offer no comments. 
M. Iaph4 law 

D,'ee'or 	SrvicC3 
ft ur.c'. 	. 
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2. 	 That with regard to the statenezrt aade in pars 

4(1), of the application the respondents beg to state that 

the applicant worked as Postal Assistant at Daporijo &ib Post-

Office under Itanager Head Post Office during period 06.0191991 

to 0441.1997. Daring the period the applicant received the 

anount of deposits nade by the public investors 1* the Recurring 

Deposits Accounts as given below *- 
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HO A/C No ,  

RD A/C No. 21156 

RD/ A/c No. 21158 

RD A/C No. 21159 

RDA/CNo. 21160 

RD A/C No. 21161 

RD A/C No, 21163 

RD A/C No. 21164 

'RD A/C NO. 21165 

RD A/C No. 21166 

RD A/C No., 21168 

RI A/C No, 21169 

RD A/C No. 21172 

RD A/C No. 21173 

RD A/C No. 21174 

'RD A/C No, 21175 

RD A/C No. 21176 

RD A/c No. 21216 

RD A/C No, 21217 

Date of Depsit - 

20.0495 

20.04.95 

-do-' 

-do-' 

-do-' 

-'do-' 

-do-' 

-do-' 

-do - 

-do-' 

-do-' 

-do-' 

-'do-

-do- 

-'do- 

do-

-do-' 

-do- 

200.00 

200.00 

200.00 

200.00 

200.00 

200.00 

j00.0O 

200.00 

100.00 

200.00 

200.00 

200.00 

100.00 

400.00 

O0.00 

200.00 

100.00 

200.00 



V 

20.04.95 

do'- - 

-do-' 

"do - 

"do - 

"do - 

'-do 

"do- 

-'do-. 

-do - 

"do- 

100.00 

100.00 

200.00 

200.00 

300.00 

150.00 

200.00 

500.00 

300.00 

500.00 

400.00 

300.00 

-do-. 200.00 

-do- 100.00 

-do-' 200.00 

"do-' 200.00 

-do- 100000 

-'do- 	
. 100.00 

-do'- 200.00 

"do- 200900 

-'do-' 300900 

"do-' 500.00 

"'do'- 500.00 

"do- 200.00 

-do'- 100.0() 

"do- 500.00 

-do- Tioo 	it1C) -  CT 
"do'- 1.00.00 2o 

"5 -' 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

34.. 

I35. 

36. 

J39 * 

39. 

400 

 

 

.43# 
il 
j44. 

v12 o45. 
M. !awpfln, 

	

9f 	o. 

MIR qr 	R. 
()fr4'e/ur 	Sêrvfrt 

RD A/c No. 21218 

RI A/C No, 21219 

RDA/CNO. 21220 

RD A/C No. 21229 

RD A/C No. 21230 

RDA/CNo. 21249 

RD A/C NO. 21250 

RD A/C No • 2.1251 

RD A/C No 21261 

RD A/C No. 21262 

RD A/C No.. 21286 

lID A/C NO. 21287 

RD A/C No, 21299 

RD A/C No. 21300 

RD A/c No. 21301 

RD A/C No 21317 

RD A/C No. 21343 

PD A/C No. 21344 

RD A/C No. 21345 

RD A/c No. 21346 

PD A/c No. 21347 

RD.A/CNo. 21354 

PD A/c No, 2 1355 

RDA/CNo. 21386 

RD A/C No. 21387 

RD A/C No. 21473 

RD A/c No, 21414 

RD A/C No. 21498 
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490 

 

 

 

 

 

1 55. 

1 56. 

L 	21499 20.04.95 500.00 

21500  o- 500.00 

21552 22.11095 3600.00 

21635 30.04.96 200.00 

21635 24.04.96 200.00 

21635 27.096 200.00 

21119 11.04.96 200.00 

21120 11.04.96 400.00 

21187 11.04.96 800.00 

21685 14.09.96 600.00 

Total. 	 0.00 T 
He entered the amount of deposits in the respective 

pass books but he wrongfilly omitted to account the Govt... receipts 

in the relevant records of the Post Office thereby, short credit 

of Rs. 18 9 550/- . He committed the fraud from April' 1995 to 
I 	

till date of September 1996 as can be seen above. His plea 

of some error cropping up as he was a new hand being the senior 

most Postal Assistant in the Post Office it is not tenable in 

that crediting of deposits of investors to the Govt. account 

is a basic requiremtn of his job the simple knowledge of which 

I needs no experience. Had it been the case that he could not 

properly account for and charnielised the Govt. money, the 

accounts showed have remained excess in the cash balance which 

did not occur. evidently the applicant misappropriated the 

.ia whole amount. Later, on 06.02.1999 S'hri A.B. Deori made 

ree  
D1tPC/r 

 

j 
LTAN CAR.71 1 
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a partial deposits at Rolng &zb Post Off ice and again on 

12904 .1999 he made another partial depo sits at Pasighat 

ib Post Office In recoupment of the aisappropriated Govt. 

money . Recouping the aisappropriated Govt • money at a later 

date cannot be a ground for exoneration • If the entire amount 

of loss incurred to the Govto was credited at a 1tor dates 

by the charged official, it was a bounding duty on his part to 

do so. In fact, he enjoyed the use of the non-credited Govt. 

money since 1995 onwards till the date of last deposits on 

06.02.1999 and on 12.04.1999 that too not made at his own. 

The applicant during his tenure at Thpor1jo Sub 

Post Office, aisappropriated Ra. 1500.00 in respect of one 

mily Allotment Money Order payable to the resident of 

porijo ( Sati Taring Nato ) to which he had shown as window 

payment on 12.06.1996. 

3. 	That with regard to the statement made impara 

4(u), of the application the respondents beg to state that 

during the inquiry the Inquiry Officer found that the sum of 

deposits againat the recurring accounts amounting to Re. 18,550/-

were received by the applicant and recorded in the respective 

pass booke but did not credit the amount in the Govt account 

resulting misappropriation of the entire amouzt • Apart from 

the documentary evidences this fact supported by the statement 

of the applicant unequivocally admitting the charge In Article-I 

Charges in Article-Il related to non "payment of IPO 816 Money 
p 

M. rder No. 2620 dated 	for Re. 1500/- to the actual payee 

- " viq by the applicant but the charge was not proved as the material 



doumentary evidences, the paid voucher could net be Produced 

4ring the inquiry. 

That with regard to th6 statement made in pare 4(111), 

O f the applicatio, the respondents bl eg to state that the Inquiry 

de by the duly appointed Inquiry bificer was id concluded extem-

djing all the reasonable opportunity to the charged Officer, the 

plicant as per provisions of OCS (OcA) Thile.1965 and there has 

40  instance of violation of princile of natural justice. 

That with regard to t1e statement made in pare 4(1v), 

the application the respondents eg to state that the discipli. 

flar'y Authority, the Director Poeta]i Services, Itanagar Arunachal 

radegh division awarded the punishment basing on the merit of the 

ase of charge against the applicant keeping in view the findings 

Of the Inquiry Officer. 

That with regari to the statement aa4e In pare 4(v), 

Of the application the respondents beg to stats that recouping 

the aisappropriated Govt • money at a later date cannot be a ground 

or exoneration • If the entire ancunt of loss incurred to the 

ovt* was credited at a later date by the charged official, it was 

4. bounding duty on his part to do so. In fact he had already 

,joyed the use of the non-credited Govt. money sIne. 1991 onwards 

till the date of depo8it on 06.02.1999 and on 12.04.1999, that 

oo not made on his owa accord. 

1! 
"2- 
ftl. 

of 

/ree/ 	
Poi,/ Sr'je 

ur cLj 

14 

That with regard to the statement made in pare 4(vi), 

the application the respondents beg to state that the applicant 
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preferred an appeal against the orders of the Disciplinary 

Authority to the Appellate Authority, the Chief Postmaster 

General, NE Circle, iUong. The Appellate Authority obssr-

ved that the Inquiry Officer having gone through the process 

of inquiry in which adequate opportunity was given to the charged 

official to defend himself came to the conc]4sion that the 

charged official was found guilty of the charges of misappropria-

tion of Recurring Deposits and that the applicant unequivocally 

admitted the charge leveled against him. The Appellate Authority 

further observed that the appeal iade by the applioart does not 

throw any further light on the case and that it was simply 

repetition of his earlier plea that the mistake was committed 

due to inadvertency and inexperience. The Appellate Authority 

did not agree with this plea for the reasons that crediting 

deposits of Investors to the Govt. account is a basic require-

ment the knowledge of which baa not to be acquired by experience 

which is rather the fundamental condition governing his job. 

It is also a matter of principle and moral which every worker 

lust possess and without which the work system of the Govto 

will be at stalk. 1ilure to adhere to this basic iules is an 

instance moral turpitude of which the applicant was found 

guilty beyond doubt and hence is appeal was rejected. 

	

8. 	 That with regard to the statement made In para 

4(viil), of the application the respondents beg to state that 

the caste creed of any official is not taken into consideration 
I1j 

M I(il4Dh,n1W 
in the matter of disciplinary action • The dismissed official 

$Cffç 	 r1 
Dlrecior j, . ,/ • 	. 

I U;' 

1TAr's:\GjR-79J  Ii 
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has brought In the caste discrimination factor with an ill motive 

to discredit the Disciplinary Authority. 

9 • 	 That with regard to the statement mads in para 5(11 

of the application the respondents beg to state that the Appellate 

Authority, the Chief Postmaster General, NE Circle, Shillong duly 

exanined and upheld the orders of the Disciplinary Akthority 

considering the eeriouieg of the lapses. Hence, the allegation 

that the punishment orders of the Disciplinary Authority and the 

Appellate orders of the Appellate Authority are arbitrary, butt 

biased and volatile of Article-14 and 21 of the Constitution of 

India is not true. 

10. 	 That with regard to the statement made in .para 5(1), 

of the application the respondents beg to state that in the personal 

hearimg that the Presenting Officer produced the list of doeumerts 

and mtat.d that the documents were genuine • Hence, the allegation 

in the OA that the Inquiry Officer and the Disciplinary Authority 

exaiined the documents behind the back of the appl1ant and thereby 

violated the natural justice is not true. 

ii. 	 That with regard to the statement made, in pam 

5(iii)& (iv), of the application the respondents beg to state 

that in hie representation the charged official stated that he 

accepted the charge in Article-I directly. Hence, the misappropria - 

tin of Govt • money stands proved. 

Al. 1(1W /Va)4' 

r 
$?r 	T1t 

/ 	 I 
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12. 	 That with regard to the statement made In pam 5(y), 

of the application the respondents beg to state that the Discipli- 

nary Authority examined the records of the case In detail and 

carefully with listed documents In the Article, minutes of the 

proceedings into the ease, final inquiry report of Inquiry Officer, 

written brief submitted by the Presexting Officer and the repre-

éentat ion received from the charged official. The Disciplinary 

Authortty observed that the charged against the applicant are of 

a: serious mature involving *iaappropriat ion of Govt • money thereby 

showing lack of integrity and lack of devotion to duty. Hence, 

the punishment of removal from service was issued. The allegation 

that punishment order is illegal, biased and arbitrary is not 

true. 

13 • 	 That with regard to the statement made ii pam 5(vi), 

of the application the respondents beg to state that the charged 

official 'gas given reasonable opportunity to examine the listed 

documents by the Presenting Officer and the charged official after 

examination stated that the documents are genuine. Procedurally, 

a oopy of the brief of the proceeding was served to the charged 

official for sibmission of his representatiom. Hence, his claim 

that inspection of documents should have been allowed before 

submission of written statement is not true. 

1. 	 That with regard to the statement made in pam 5(v*i) 

of the application the respoidsnta beg to state that misappropria- 

~)aw

n of Govt o  money by the charged offic ial have  been documentarily 
111.

roved and the punishment awarded is justified as the Appellate 

Ahority viewed. 
flIp-'eior I(s!(1 $crViees 

TPN 

40 

, 
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15. 	That with regard to pam 5(viii), of the application 

the respondents beg to state that sane as in pam 5(vii ) above 

16 • 	 That with regard to the statenent nade In pam 5(z), 

of the application the respondents beg to state that the caste 

creed of any official is not taken into consideration In the 

iaiter of diipl1nary action. The diiissed official has 

brought in the caste discrinination factor with an 11l notive 

to discredit the Disciplinary Authority. 

17. 	 That with regard to pam 6 to 9 and 10 and 12, 

of the application the ree pondents beg to offer no coants. 

Verification....... 
e 
	 M. 

1 

srTT 	L1 
Director Pusa1 Serviee 

AufliChl LAvis1O 
ITAN GAR-79 Ilil 
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: 

preily 

working a 	being duly 

uthorised and competent to s1gn this verification, do hereby 

so leanly affj* and state that the statement 8 made in para 

' 	17 	are trne to my luouladge and belicf 

and those made in para 1(A), - being matter of records, 

are true to my information derived therefrom and the rest are 

Ey humble  submission before this Hon 'ble Pribunal • I have not 

1pPreased any material facts. 

And I sian this verifloation on this the !tb day 

If August 20030 

M. IawphnIar, 

111, tT{TT 
irec! or 	, 	I Strviceg  

I I 	V 
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Statement of 
Daporijo SO 

- 

VIC  
Annex - I  

rtides of charge framed against Shri B.S.Deori. the then PA , 

r •/ 

Article - I 

ShriB S.Deori. while working as the Postal Assistant in Daporijo SO 
dg ... to .. ..::):f .......misappropriated Postal cash amount 
to Rs. 18,55( /'- in respect of RD deposit. lie received the amount from th' 
depositors ai d entered the amount in their respective pass books, but he. id 
credit the am nint in the Govt account Thus he violated the provision of rule 
523/3 and 4 of P&T Savings Bank manual and also violated the provision 
rule (l)(i)(ii (iii) of CCS (conduct) rules 1964. 

Article - II 

Said S ri B,S.Deori, during his working at Daporijo SO received 81T, 
FPO MO no.12620  dated 23-05-96 for Rs. 15001- payable to Smti Yarin N 
C'o Shri Yanm Nab 0/0 the EE PWD Daporijo On 12-06-96 Shri B S D 
showed it as vindow payment to payee but he did not paid the same MO to 
Smti Y. Nalo but wrongly paid to son.°eone else.HTI1 
he violated tile provision of Rule 33 of P&T Manual vol VI part II and aio 
violated the r rovislon of rule 3()(ii) of CCS (conduct ) rule 1964 . 

Annex-Il 

Statement of mputation of misconduct or misbehaviours i/r/o Shri B.S.Døor 
then PA. Dar 

I 
brijo SO. 

Shri B. 
H. 	18,550,00frc 

the office of I 
Slno. 	I 

lip 

trecl 	¶ 	
. 	 4 

;.Deori. while working as the PA., Daporijo misappropriated. R 
n a large nos. of RD accounts of Daporjjo SO including PRSS 
AO,. Daporijo as shown hebow,  
aporijo RD A/c no. 	Date of Deposite Amount. 
1156 	. 	 20-04-95 . 	200.00 
1158 	 do 200.00 
1159 	 do .. 200.00 
1160 	 do 200.00 
1161 	 do 200.00 

Cont 

•1 

II, 

jot 

.IjI 	
;IIIIi 

-: 

if  

1 ' 
( 

I 	lI°•.' 	- 

"1:.. 
0 

I' 	 0 	•. 	..it*.. 
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2.1163 
21164 
21.1,65 
21 166 
21168 
21169 
21172 " 
1173 
i1'74 
1175' 
1176 
1216 
1217 
12.1.8 
121 
1220 
1229 
1230 - 

1249', 
1250 
1.21 
1261 2 1262 

2 286 
2 287 
2 299 
2 . 300 
2 301,. 
2317",- 

L,  
S j4j / 

234425 
2345 
2fl46 
21.47 
21354 
21355 
21 86 
21 .87' 

F-It' s  

200.00. 
100.00. 
200.00 
100.00. 

.200.00. 
 

200.00 ', 

200,00 
100.00. 
400.00. 
200.00 
200.00. 
100.00 
200.00• 
100.00. 
100.00 
200.00.:. 
200.00 
300.00 
150.00 
200.00 
500.00, 
300.00. H 

5Q0.00.. 'JJ 

400.00 
300.00 
200.00 
100.00, 
200.00 
200.00.: 
100.00 
100.00 ' 

200.00 . 

200.00 
300.00 
500.00 
500.00., 
200.00 
100.00 

Is 	"A, ~lln 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do 
do' 
do 
do 
ci o 
do 
do 
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/ 
/ 	 P-Ill / 

21473 	 do 	 50000 
21474 	 do 	 100000 

/ 	46) 	21498 	 do 	 30000 
/ 	47) 	21499 	 do 	 500.00 

21500 	 do 	 50000 
21552 	 22-1195 	 360000  
21635 	. 	30-04-96 	 200.00 	 c! 
21635 	 24-05-96 	 20000  
21635 	 27-06-96 	 200,00 
211.I7 / 	 11-04-96 	 200.00 	: 21120 	. 	11-04-96 	 400.00 
211 87 	 11-04-96 	 800.00 
2165 (' 	. 	14-09-96 	 600.00 . 	H' : 

Total - 	18,550.00 

Shri B.S.Deori received the amount as shown above against each RD 
account on the respe ive date. He entered the amount in the pass books but did 
hot credit the amount'n the Govt account. Thus he violated the provision of rule 
523/3 and 496 of P& Savings Bank Manual and also violated the provision of 
Rule 3(1 )(i)(i)(iii) ofCS (conduct) rule 1964. 

Article - If 

Said Shri B.S,E 
received 16 FPO MC 
Yaring Nab, C/o Shri 
Shri B.S.Deori showe 
not paid the same MO 
then actual payee. Th 
VI ParII and also V1O 

1964. 

OWP 

1t 1  

-C,OI 

• 	f\tV'' 	IR 

ori, during his working at Daporijo SO during Juie'96 
no. 2620 dated 23-05-96 for Rs. 1500!- payable to Smti 
fanam Nab. 0/0 the .EE, PWD. Da.porio. On 12-06-96 
it as window payment to payee on 14-06-96, bjt he did 

to Sniti Y.Nalo but wrongly paid to some one e.ls other 
he violated the pivision of rule 33 of P&T Mant;ai Vol 

ated the provision of rule 3(1)(ii) of CCS (con(iuct) rule 

Cont - 
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List of docu 
Deori, the ti 

I) Copy of RD 
Ledger card 
LOT of Dap 
PRSS list of 
D/A dated 2 
Letter no. 1) 
Letter no. SI 
DSS/GEN/ 

Savings. Nahar 
List of RD a 

Letter no. 
ACG-67 re 
Letter no. I 
RD accoun 
Ledger car( 
Complaint: 
Letter no. S 

1 7) Repori of S 
1. 8) Letter no. F 
19) Complaint I 
20)RD accouni 
21)"LOTdt 14-1 
22) Ledger card 
23). Statement o 

SB-? i/r/o R 
SB-7 i/rio R 
SB-V i/rio R 
SB-7 i/rio R 

23) LOT dt I i-( 
Claim appli 

2112.0. - 
Letter no. 1) 

3.) Letter dt 14. 

1  4  1  0  M11  

V 
ig  

Al wex -111 	 . 
1 
I 	:  

its by which the articles ofharge framed against Shri B. S: 
Pk Daporijo SO are proposed to be sustained.  ot 

•- account no. 21169. 	 : 
DfA!cno.21169.' 	 . 
rijo SO dated 20-04-95.' 	

.L.. 	. 
DM0 office & DC office Daporijo. 	 .f::.. . 
04-95 of Daporijo SO. 
J/SB/98 dated 30-07-99. 
1S-1(93-94 dated 30-07-98 from District Agii. Officer. 
O/9697/327. dated 02-11-98 from the Director of Small 

MS-1/93-94/1 838-41 dated 10-03-99 from DAO, 1)aporijo. ' 
eiptbo.89dated'13-05-99forRs 12350/-. 

coutfts of PRSS of DAO office. 	' 	. 	. 

D/Fiaud/8-99 dated 15-12-98 iiom APM(SB). ltanaar HO. 
no, 1 552/Page of' P/book containing deposit dated 22-1 1 -95. 
of RD account no. 21552. - 
om fhe holder of RD account no. 21552 Sh,ri A.ZBvabang. 
3/RI)/98-99 dt 1 5-0499 from APM(SB). Itanagar HO. - 
'Os. Itanagar i/r/o DPJ RD account no. 21685. 	. 

'aud/RD197-98 dt 16-07-97 from APM(SB). Itanagar HO. 
the holder of DPJ RI) a/c.no. 21685. 

no. 21685 (containing entry dt 1.4-09-96) 	 "1 
9-96.. 
of RD account no. 21685.  
'Shri P.K,Roy, SPM, Dapoiijo SO. 	 '-i 

) account no. 215. 	 .. 
	 -If I 

) account no. 21187. 	 . 
) account no. .211 19.  
) account no. 21120. 	 .t.. 

ton from Mago Naji, holder of.RL) account 21187. 21119. 

J/M0i97 dl 26-05-98 from the 5PM. Daporijo SO. 
8-97 & 12-11-97 from Yaring nab. 

Cont - 
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uflno 21173 21500 21249 21300 21160 2fl46 

- 	 ., 	 -, 

•. 	 . 	.11 	. 

.......21286 
. 

474 21498,21250 21473 21317 21175 21301 21156 
. 

' 
1 

al wef 20-10-94 to 29-07-95. ( .. 
01-08-95 to 17-04-96. q... 	

' 

18-04-96 to 09-10-96, 
ter wef 29-12-95 to 24-09-97. 
n for the month of June/96. 
nt wef 23-12-94 to 29-07-95. 

01-08-95 to jati/96 ,. 

- Annex - IV 

whom the articles of charge framed against Shri B.S.Deori, 
rijo SO are proposed to be sustained. 

ASPOs(C), Itanagar. 

D1rctor Postal Services. 
Arunachal Pradesh Div. 

ltanagar-791 111. 
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DPJ RD acco 
21172. 21387, 21 
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do 

MO paid regi 
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